
CENIRAL ADMINISIHAIIVEI1.UBUNAL, PRINCIPAL BF.NCJI 

A NO. 696/2003 

New Delhi t h I s the 2 rid day of Apr 11 . 2(1(1 J 

LION BL E S H. K U LI)! P S I NGI , MEMt3iR C J ) 

Sb. R,Ic.pandav 
s10 Sb. Jawahar Singh 
AU-j 1 , Northern Hal l.wa 

do SSL kShfita.badi & Ha,jdhanj Power Car) 
EOG Shed, Ajmerj Gate, 
New Delhi. 	 . . . 

	Appi I cant 

(By Advocate: Sb. Sanja\ Shangari ) 

V e r s us 

	

I 	Ihe Genera I Manager, 
Northern Hal Iway, 
Barocla House, New Delhi 

Ihe l)Ivisjonaj Railway Manager., 
Northern Hal lwav, DHM Off ice, 
CheInisfo;d Hoad, New Delhi. 

The Senior Section Engineer (P.C.) 
Shatabacit hOG Shed, 
Northern Railway, Ajmeri Gate, 
New Delhi. 	 . . . . 
	Respondents 

Heard learned counsel for app] icant, 

	

2. 	Learned counsel for app! cant submits that he had been 

earlier paid overtime aiiowaice for similar duties performed 

but now the responden5 have discofltinued to PY the same. 

After hearing the learned counsel for the app] leant and going 

through the record I thing that this OA can be disposed of at 

this stage itself by directing the respondents to decide the 

reprcstjtat ion made by the appi icant , which has not still been 

decided, by passing a reasoned and speaking order. 

J. 	
Accordingly, the OA stands disposed of with the direct ion 

to the respondents to decide the representation by passing a 

reason(d and speaking order within 2 months from the date of 

receipt of a copy of this order. 

'sd' 
KLA".DIPSIN H U 
Member (j) 


